
7 OMNO. 4.. 
( See Rule 42 

CENTRAL ADMINISTRTIVE T1UI3WIL 
GJWAHIT I ENGI 

__ 	

\ 

1.rigin3l Applic tion No_J_iZ 

2. Misc etiti°fl No. 

3 Contempt Petition No, 

4. eview Application No. 

App1 i cant (S 

Respond.aflts 

Advocate for the 1 ppiicont(S).. .M. 

No TEfl 
--- -------- 

905.060 

This application is in form I 
iS fikd/C. F 
doici 

Dated ....... 	 . . ' ..........,.,, 

I 
Jc,Dy Reisa 

14 

94  

0"- 

~7711-7 

FY 
/I 

.J- 

jident deUv.r.d In open Court 

Kept in aeparte ahestso A pUcation 
is disposed of. No costs. 

Vjc...Qairma* 



•t. 	
V ,;j .. 	 V 	 V 	 V  

	

V 	 V 	
V VV 	 . 

CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH. 

O.A No.105 of 	2006 ) 

DATE OF DECISION: 09 05 2006 

V 	
Shri Atul. Borah 

 

APPLICANI(S) 	
V V 

MrMrS.Sarrna 	
V 	

VV 

ADVOCATE FOR THE 
APPLICANT(S) 

V 	 V 

 - 	VERSUS- 	V 	

V 	

V 	 V 	 V 

V 	 Union of India and rs.; 	 V 	

V 

RESPONDENT(S) 

ADVOCATE FOR THE V 

Mr G.Baiahya. Si. C G S C 	 RESPONDENTS 

HONBLE MR K V SACHIDANANDAN, VICE-CHAIRNAN 

I 	Whether Reporters of local papers may Ab  allowed to 
see the judgments' 

V 	 -2. 	To be- referred to the ReporteVrnot? 	
V 	 V.  

	

•, 	Whether their Lordships wish to see the fair copy Of 
the Judgfflent 	 rv 

P-1  
Judgment. delivered - . by  Honble Vi C rmanj 

V 	
V 	 V 



- 	 - 

• 	,--. 	 H 

CENTRAL ADM .R\J1STRATDJE TRIBU1AL, 
GUWAHATI BENCH 

• 	 Original Application NoJ. 05 of 2006. 

• 	

0 	 Date of Order: This the 9' Day of May, 2006. 

• 	- 	 HON'BLE MRJCV.SACH!DANANDAN, VICE-HAJRMAN • 

Sri Atul Borah, 
S/O.Mr.Sonaram Borah, 
R/O.Silsako(Májpath-ar) 

• 	Tehsil-Nazira, 	 • 
Dist-Sibsagar, Assam.- 	-. 	 Applicant. 

By Advocate Mr.S.Sarma, Ms.B.Devi'. 	• 	- 

1 	Union of India rpiesented by 
• 	 : Commissioner and Secretary to the 

•Govt.of md ia,Min istry of Defence. 

- 	2 	The Dii ector General, Assam Rifles, Shillong 

3 TheCommandant,35Asam Rifles 	Respondents 
• 	: 	C/099AP0. 

By Advocate Mr G4Bais)ya. Sr .0 G S C 

ORDER OIAL) 

SACHIDANANDAN,V C 

•0 •  

The applicant is presently working5 as Fireman/Cook at 35 

Assam Rifles srnce 89 1997 On 01 0605 the applicant was terminated 

on medical ground without affording him due opportunity of hearing. 

During th service period of the applicant, in the year 2002 he fell - 

•  sick .and, accordingly he reortéd- the matter to the concerned 

authoiity. For a brief period iè we f 7 72002 to 11 72002 he was 

kept under medical observation and thereafter he reported back to his 

duty after being declared tobe fit for duty. The concerned attending 

• - 	physician diagnosed the ailment of the applicant to be generalized 

1 	•- 	•'.:.:-----,--- 	---.---•-_ 	• 	 •• 	• 	• 	 - 	- 
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seizure. In the year 2004 the applicant had one more. minor seizure 

attack for which he had to report the same again to the authority, 

which stated it to be a very thinor attack, and he was advised to 

resume duty after taking few medicine. The applicant received the 

discharge certificate dated 12.5.05 by which he was discharged from 

his service w.e.f. 1.7.05 on medical. ground, rhich was issued to the 

.applidant without any notice. After the declaration .of fitness of the 

applicant there was no report of any further such ailment and he was  

serving under the respondents. As per . guideline it is averred that 

before discharging a regular staff, on medical ground the concerfl 

• authority is required to follow various procedural formalities but in 

• the instant case the applicant has been discharged from his sérvbe 

without followIng the prescribed procedure. Everything has been done 

behind his back without prior notice. The discharge certificate 

produced by the applicant it is indicated that the applicant is fit to 

hold suitable job in Assam Rifle. Being aggrieved the applicant has 

filed this O.A. seeking for the following reliefs- 

• . To set', aside and , quash impugned 
• 	discharge of the applicant and to reinstate him 

• in his seryice as Riflem an/Cook with all 
consequential service benefits including arrear 
salarP . etc. alternatively, to reinstate the 
applicant in service providing him. alternative 

	

• 	 employment as per the recOmmendation by 
protecting his pay and past 'service 'with all 

• 	 . consequential service benefits including arrear 
'salary seniority etc. 	 S 

	

• • 	' 	8.2 	Costs of the Application.' 

	

8.3 	Any other .ielief or reliefs to which the 
applicant . is entitled . under law and 
equity. 

2. ,.' 
	

I have heaid Mr.SSarma learned counse.l for the applicant 

and Mr.0.Baishya.learned . Sr. C. C. S. C. appearing for.the 

respondents. When the matter came up for hearing the.counsei for 
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the applicant has submitted that he will be satisfied if a direction 

is given to the Respondent No 3 to considei and dispose of the 

apeai dated 02..905 within the time frame and pass speaking 

oider and communicate the same to the applicant Mi G.tshya, 

learned tsr., C G S C has no ?bjti0 I am of the opinion that if 

such dii action is given it will suffice the interest of justice 

Therefote, this Court directs the Respondent No 3 or any other 

competent authority shall dispose of the appeal dated 2 9 05 and 

pass approptiate speaking oider and communicate the same to the 

applicant within two months The iespondents also shall afford an 

oppoitunity, is being heard peronaily to the applicant if, he so 

desires while the said appeal is being disposed of 

TheOA. is accordingly disposed of. There will be no order as to 
O 	 costs.  
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

105  
O.A. No. 	/2006 

Sri Atul Borah 

Applicant 

—versus- 

Union of India & Ors. 

Respondents 

SYNOPSIS 

The Applicant in the instant application was 

working as Fireman/Cook at 35 Assam Rifles since 8.9.97. On 

1.6.05 the service of the Applicant was terminated on 

medical ground without affording him due opportunity of 

said 

order of termination before the concerned authority, but 

same yeilded no result in positive. Having no other 

alternative the Applicant has now come under the protective 

hands of this Honble Court seeking redressal of his 

grievances. Hence this application. 
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- 	 CenUat A' 

BEFORE THE CENTRAL DMIN:sTRATIvE TRI}31JNAL 

SUWAHAT I BENCH 

O.A.N /2øø 

13 e tween 

Sri ituJ. Borah 

s/o Mr. Sanram BOTh 

R/o SilsaF::o(Nthjpathar) 

Tehsii--Nazir'a 

Dist-SihsarAssarn 

App1i.cant 

-AND -- 

 Of India represented by 

commissioner and Secretary to the 

Govtof Ind:La,Ministry of Defence 

2)The Director (3enerai, Ascam 

Rif1esShi 11org 

3) The Commandant 35 Assasn Rifles 

C/O 99 APO. 

"""""" 	
Respondents 

1  

I 
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DETA I L S OF 'INC APP L I CAT! ON 

I PaTrtbAnutIkairs. of 1t1h 	reiri 	ünt uTh:In 	tihñ 

ak 

app! :icat.on 	is made 	aciainEt 
	

t h e OF'CICI" rat:ed 

1/06/2005 by 'Th ich the app! :ic:ant was terini 'atedfrc3m service 

on medicaL nround The app I i cant throuqh t h i s app : icat ion 

prays for re""instaternent in his service or alternatively to 

prov ide h i in a I tern ati v e appointment per the 

rec:ommendat ion of the authority concernech 

2J.1ummRsd i.ctimm  

The applicant declares that the plic:aticDn is within 

the jurisdict:ion of the Hon'bie Tribunal 

Lñmi[t!tiimm 

The app icant further dec::iares that the applicatri. on is 

within the limitation period prescribed in section 21 of the 

Administrat ± ye Tribunal Act 1985 
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4 	Factts mrff 4.1ihe case 

41 That the applicant is a c:itizen of India and as such he 

is entitled to all the rightsprotectjons and privileges as 

guaranteed under the Const a tut a on of md a a and I aws framed 

thereunder.  

42 That the 'applicant got his initial 	appointment as 

far'eman/cool< at 	:5 issarn Rifles on 8/09'1997-rom the date 

of his appointment he has been servinc: the department to the 

satisfaction of all concern. 

43 	That the appl icant begs to state that 	during his 

service tenure ie 	in the year 2002 he 	fail 	sick and 

accord±nply 	he reported the matter to the 	concerned 

authari tyFor a brief period i e w e f 70/2002 to 11/7/2002 

he was kept under medical observation and therftr' •hr 

reported back to his duty after being Jeciared to be fit for 

dutyThe concerned attending physician dIagnosed the ailment 

of the applicant to be generalized seizure APis stated above 

after resumption of duty the applicant continued to perform 

his regular duty t :i 11 1 /0/2c305 It is noteworthy to mention 

here that he was fully recovered and he continued to serve 

he res:ondents with the best of his ability It was in the 

year 2004 lie had one more minor seizure attack for wh.ch he 

had to report the same again to the concern authority wh:ich 

was stated to be a very minor attack and he was advised to 

resume duty after taking feLL; medicine 

A 
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44 	That the applicant was shocked and surprised when 

he received the discharge certificate c:Iated 12..505 by which 

-he was discharged from his service w.e.f 1 745 on medical 

grcn..tnd. The aforesaid discharge certificate was issued to 

the app 1 icant without any not ice and he was not a I lowed to 

place his say in the matter. It is noteworthy to mention 

here that after the de::i arat ion of fitness of the applicant 

there was no report of any further such ailment and he was 

serving under the respondents without any blemish whatsoever 

from any quarter. 

Copy 	of the impucjned 	discharge 

certificate is arfnexeci herewith and 

marked as nnCxure-1 

4,5 	That the applicant begs to state that as per the 

guideline holding the fieid before discharging a regular 

staff on medical ground the concern authority is required to 

fol low various procedural formalities but in the instant 

case the applicant has been discharged from his service 

without fol lowing the prescribed procedure. Everything has 

been done behind his back without affording him reasonable 

opportunity of hearing and as such entire action on the part 

of the respc3nderlts is illegal and arbitrary and same is 

'liable to be set aside. 

46 	That the 	applicant begs to state that as per the 

procedure 	the case 	of the applicant was - required 	to he 

placed 	before the du:ly constituted medical hoard 	and he 

should 	have been 	provided with 	adequate opportunity of 

/ 	 4 



i,t is pertinent to mention her'e that to the best of 

the knot.ti edce of the apo ii cant: the medical hoard in 

question was never consti tuten as per the repui remern of 

rul a andb as :i np on an incorrect fi. nd :i np of the sa :i ci medical 

board the applicant has been dischar4ed from his service. it 

is the re fore the app :i. I cent could not have h cen di echarped 

from his service oasinq on the ailment which in fact never 

caused any h indrace towards normal performances of hi s duty 

tpart from that the sped fic disease di a nosed by the 

medical board does not I nd i c ate the same to he contagIous 

one. In fact the applicant after taking the treatment 

recovered fully and he is presently fit to perform his 

normal d .... y as before. In this connection it is 

ceteonriceily stated that even at the time of his discharpe 

he was performing h is duty wi thout: crc b a I np any ailment 

whatsoever and as such the respondents instead of resort inc 

to such a: drastic action sho' ... Id have adopteo cc rtain 

ci ternat:jvc measl.tre. 

4 7 .. ....hat the app.l icant begs to state that as per the 

r'ules hold inct the fi eld prior to effecting the discharge 

the 0ff ci ails requ i red to be provided w:i th an opportun i ty 

to place his willingness for alternative employment in the 

dcpar'trnent:jtsejf In the same pay scale after providing all 

other consequentIal benefits of his past service Inc luding 

pay protect lion in the inst ant case even ass..tmi ng but not 

admi 1; t I ng the disease ci I agnosed in case of the app 1 :ic ant 

fal is w:ithi1....the category requiring dischar'qe from service 

the authority concern ought to have considered his case for 

alternative employment prior to discharoing him from his 

a 

I 	 I 
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servi ce. It is notewc:r'th' to inert ion h ere that the discharoe 

ceri.;jfjcate 	itself 	is 	indicative of 	the 	fact 	that 	he 	is fit 

to 	hold 	suitable 	job 	in cssam 	Rifle 	itself 	within the 

cateoory 	of 	secur:i ty and 	to that 	ef fact rec:ommendaj: :ior has 

also 	been made 	However ,  , 	 the respond a r ts who ouch t to have 

rac:ommended 	the c ase of 	the 	app Ii c:ant prior to issuanc:c of 

the 	discharce 	certificate 	for his 	alternative 	employment 

have 	rccomrnendeci his case after the discharge 	for which the 

arlicant 	h a d 	to suffer irreparable 	loss and 	injury. The 

applicant 	iinmed:iataly 	on 	rec:eipt 	of 	the 	disc:harga 

cart i f i cat a pursued the matter be fore the concern 	author ty 

for his ra rs.tatement but nothing was done 	It was under the 

aforesaid 	fact si tuat in of 	the case 	the 	ap1: Ii cant 	had to 
serve 	a 	1 ecja.1 	not ice dated 	16,6.2005 throuch 	his 	counsel 

demand:inq 	his reinstatment 	in sarvic a but same yielded no 

result 	in positive. 

copy of the said I egal not ice 

dated I 6 05 is annexed ha rawi th 

and marked as cnnexure2. 

4.8. 	That the applicant beis to state that as stated 

above he left no stone unturned to cet some positive 

response from the respondents but as on date nothing has 

been c::omrnun:jcat:ec to him The ape J.ic:ant ther'peff.ar was 

compel 1 ad to app roach the authori ty concern by submi t t ing an 

appeal dated 2 905 ventilating his pri evances which has 

also r'emained unassured till date 

I 
	6 
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A copy of the appeal dated 2..9..03 is 

annexed herewith and marked as 

Anne xure-3 

4.9. 	That the applicant begs to state that he is the 

sole earning member in his family.. After his discharqe from 

service he along with the family memhers are 	facing 

tremendous financ 1. al hardship It is now bec:ome very 

difficult to even manage two square meal for the family of 

the applicant. The applicant submits that during his service 

tenure he never receives any complain from any quarter.. 

Therefore the respondents should not have discharged him 

only on medical ground. It is pertinent to mention here that 

the doctor has also declared the applicant as fully 

recovered and fit to resume duty. 

	

The 	appiicarvt craves leave of this 	Hon'hle 

Tribunal for a di rec'tic3n towards the respondents to produce 

all the relevant records at the time of hearing of the case 

4. 10. 	 That the applicant begs to state that he has 

corn leted 7 years of continuous service under th e  

respondents. Therefore the respondents before discharging 

him from service should have considered the past services 

rendered by him and ought to have offered him the reasonable 

opportunity of hear m g .. No notice to that effect has been 

issued to the applicant to place his say in the matter.. It 

is pertinent to mention here that the applicant who belonç:s 

to' the lower stratum of the sod ety and being the only 

,!4~1 "! 
7 
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ear'nng member, now has been facinq tremendous financial 

hardship as from the month of May 205 he is wrthout any 

salary and/or any other SLtC:h allowances, It is under this 

peculiar fact situation of the case and havinq no other 

efficacious and alternative remedy avai i.able to him, has 

coma under the protective hands of this Hon 'ble Tribunal 

seekinq rodressai of his grievances by fi 1 inc4 this present 

5, 	GROUNDS FOR RELIEF WITHLE-L PROVISIONS 

5,1 	For 	that the 	action/inaction on 	the part 	of 	the 

respondents in issuing 	the 	impugned discharge certificate 	to 

the 	applicant is per-se 	illacal 	and arbitrary and 	same 	is 

violative 	of the rules hoidinQ the field 	as well 	as 	the 

principi as of natural 	justice 

	

5.2. 	For that the manner and method app 1 i ad by the 

respondents towards issuing and effecting the discharge of 

the applicant is per—se illegal and arbitrary and same 

depicts total nan—application of mind by the respondents and 

as such same is not sustainable in the eye of 1 aw and liable 

to be set aside and quashed. 

	

53. 	For that the respondents have adopted a very 

mechanical approach in the matter and as such same is 

required to be interfered with by the Hon'hie Trihi.tnai by 

setting aside the c4ischarge of the applicant. 

I 
	IN 



V 

5 	.4 • 	For that the hoard constItuted towards di scharcj inq 

the service of the applicant was not constituted as per 	the 

provision holding 	the 	field 	and as 	such 	the 	impugned 

discharqed of 	the 	applicant from his 	service that 	too 

without affording him the reasonable opportunity of 	hearing 

is 	not 	at all 	sustainable 	and 	liable to be set aside 	and 

quashed 

5.7. 	For that in any view of the matter the impugned 

action on the part of the respondents in discharging him 

from service is not at all sustainable and liable to be set 

aside and quashed. 

The 	applicant c::raves leave of this 	Honbie 

Tribunal to advance more grounds both legal as well as 

factual at the time of hearing of the c:ase 

6, 	DETAILS OF REMEDIES EXHAUSTED 

The applicant declares that he has no otherS alternative 

remedy other than approaching this Hon 'ble Tribunal. 

7. 	MATTERS NOT PREVIOUSLY FILED OR PENDING BEFC.iRE ANY 

OTHER COURT 

The applicant further declares that he had not previously 

filed any appi ication writ petition or suit regarding the 

matter In respect of which the application has been made 

before any other court of law, or any other authority and/or 

other Dench of the Tribunal and/or any such application 

writ petition or suit is pending before any of them. 

9 
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S 	RELIEFS SOUGHT FORj.  

Under the 	facts and circumstances stated 	ahove the 

appl icant prays that the instant application 	be 	admitted 

records 	be cal led 	for and upon hearinQ the parties 	on the 

cause 	or causes that may he shown and on 	perusal 

records 9  be pleased 	to a low the application by çranting the 

fol lowinq 	reliefs 

8.1 To set aside and quash impugned dischare of the 

applicant and to reinstate him in his service as Rifle--

man/cook with all consequential service benefits Inc iudinq 

arrear salary etc, alternatively, to reinstate, the applicant 

in servic::e providinc him alternative employment as per the 

recommendation by protectinq his pay and past service with 

all consequential service benefits includinc1 arear salary 

seniority etc 

82 Costs of the Application. 

E33 	Any other relief or reliefs to which the applicant 	is 

ent 	tied under law and equity.  

9 	INTERIM ORDER PRAYED FOR 

Pendinq disposel of this app ..ication the applicant 

rays for an interim order dir ?ct inq the respondents to 

reinstate him and to pay him his current salary.  

10 
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10 	The app 1 ication has been filed through advocate 

ii 	PRTICtJLARS OF THE. 	IPO 

IPONo. 

11. Date  

III. Payable at BLux;ahati 

12 	L I ST OF ENCLOSURES 

As stated 	in 	the 	inde>. 



L 2;' 

v : r 	:t c 	x ü 

I 	5ri !-t:uI 	rain aqer about 	yearm 	sb 

Nr 	Sonaram orah F./o Si 1sa::o(Mapathar 

1 tS ibasaç ar 	ss m, 	h erabysol 	:t y aff rm and ver i fy 

the 	st atements 	made 	in 

paraQraphs 	, 	 re true to my 

know I edq e 	ar"d 	those 	made 	in 

par a :jraphs !'?T' : are 

matter of records and tre rest are my humb I e submi s s i or 

be fore t h e Hon hi e tribunal • I have not supp ressed any 

material facts of the c:as 

And 	I sinri on this the Ver'i -firation on t:his 

the ZL135 	f q4,7 	2Ø 

Sic nat.Are 
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S 1/Adm 	 DISCHARGE CERTIFICATFjr.( 
/ 

Serial No . 	 ... 	
... of the. ....... . Battá1ion.Asiam Silsilewar Nuinbet . .................. ...... ................ .... ... Bittalton, A.ssam }tifics ka •Kba&t.' , I 

UU 

q 	ft I 	' 
Thig c.rtica(ø is to be issued without any alterations in the manuscr,pt. 
Yn certjjcate hanine pnr hath kalkht hui bMonko rodd-n.bdaI na karen. (qro .ilo 	f sjRTujqA fI3 
EraTfWFT PPT 	 r fl Tf) I (N.hI.— Any person finding thiq certificate Is requstad to forward It to the Commandant • 	S /4 ... 	Batlajion. Assam Rifles at) 	 0 
N.1),— Agar kisi cidmh ko yh certificate MIme so Commandant sahib • 	J1atahon Aisam Rifles.................ko bbcj cifla chahie) 
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•0_ •.___ 



T 	1) 	/ 
Certiflcate of dlscharce 0? 	 Raok 
Nan katno ki cctitcte No 	. 	.......Ohda 	. 	. 

1TtT 
Namc ... /14) . 	/ t' 	. Father's nameQ J/' 

...............  .... ... .... - 	- ... ........... flap k 	nam__.. . 	-. -........... 

Goan 

• 	 • 	 • 

... ... ... -..-. 
	 Tashil_. 	... 

I DisCrkt ?...'. .... ............ Post Office........ 
• Zila ............ :- .........._ ........Dak Khana ............. . ........_• 
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frri kt qff W 	i 

Particulars of Identification I 
Pahchan ki ni8handehi ki Amukli 

Age at the to of discharge .?. 	~.\2!. N ame katane Samey umar. • 	...... 	.. ................:;. 	..._- TTT 	
1/- H'Ijt st Cl, 

 4
'timn of discharge .......I 	!L....... .. .. ... 	

.............. axn Katate samey qad 
.. 	 ..................................... 

/C,4. ./ JL 
Nishan obao ka da  
wagairh 	2 .., 	4'i...../....... / . 

r 
m

frnr 
 Left thumb Ioress1n 	3  

Bie3 angutha ka  

3 



flqt Til pi 	 tFT tFISJI t 1 79T 
'articulars cfeyjce 	 Mititary quaUficaions on dischige, 

Naukarj ki Arnukh 	 . 	Nam katoc ke aqt fauji yoyaa 
;:Rth M Tt TtT 	- Uwe 	 ) or 	 Muk:ry . 
Bhrti hone ki tarikh .. 	.... ...........- 	Chandrnarj 	........_........ ......... 

] 	 . 	............... 
Nani katno ki tunk . 	............................. 	EIuctlon ......................................... 

tTt. 	 frfizit 
ToEi srvice years 	 Spec1(st qualifiraihns 	........... 
Puri naukri Baras 	 Khai jim jis mn ii;aqat bo* 

-. 
Mcfflhs................................. ........... ._. .. 	 . .............. 
Mahjre 	 .................. 	Din .. ........ :...._.... .................... ..... 
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IT  /4:/ 	

•' 
war 	

Trade Laraj ki 	
ki yogyata4 

/ 	
\ ' Medals Decoratgovs eic.E9/ 	

'-" 	 T, Snaling stc. 	 ' Tagme wagarah _ 	 i T. S!gnaj wagairab. 	' 
(f 	i/ 

Vounds 	/L 
-----------Armourer Carpenter ct. Zkh 	

Lobe ya kah mjslrj wagajrah. 
07 q 	

f3â) (Each space is to be fiUe1 in and the word ij inserted whore aeccary) 
(Har ck khanj ko bh3rna chabje our zararat ko rnutabjk Nil bh% likhen) 
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.. 	., 

F 
Set11@uent at dues on discharge- 
Narn kame kè waqi karz ki ada- 

iio 
Deffered pay paid Rs..... 	........... ... ...................... 
Deffercd pay ki 	ada Rs ........................................ 

fT 	TT TT q l BM, $O 

Provident or 
Saving Fund VLs ..._. .....; 	 .......... - ...............- 

Provident ya saviags ki ada Rs....._... .. .............- ...-.-. -. -... - ....-.-.- 

O tbcr Crechtr 	 Rs..- .... ._...... ..... .. ... 	................... 
Aur koi dusaro 	 Re_. ....... 	.............._.....- -. .... ..... . 
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S.,..  

GrRtulty 	
Rs_...  Rs 

\ 	. 	' a s  
Pensinu Cancrion

.\ 	./..rer'mensCth/ 
F3e0 ki manzurj 	 •... 	

._ 	...... 	•.. -. . 
RS 

I acknowledge to have received a full and just Iatfkment of all sums due 
to me up to the date of my discharge. 

Mujuako lucre nam katne ke roz tak ka apaa pane ka hisib pnia aur thik ml] gaya. 

rT 	r 	
BTT Signature of wite 	 r  

Gawahi ka dastkbat 	 Siggature of man
Admj ka daztklat 

I 	 7 



rri EFT firfri 
Commandants recôiiirnendatjon 
Samadrthaq sahib: ki sifarish- 

(Thtractor oi Di.chtrg - - V_ii.Y.. _6CQD 
. Namkatneke waqt cha 1chIn - ________________________ 

- 

Nam katne ka káran---------------------------- 

Ts he reconmended as suitable for ye enlistment in Ascam Rifles or Police? 
------- -------------- 

iqtT fzi 	? 
Is he recommended s spitab1c for other Government Service ? 
Kya koi dusre Sarkari naukai karne ke liaq hal ? 

8 



q f frr iMU qiTq fiqlU . . State any s ectal qua'ifion for civil employment .__. 	 .. ........._ Civil kain ke lie khi kha5 kax1 jis mez llaq bo. 
T 	3t 	TT 	f3Tt 	ffr  fi T 	 qrr 	/ • 	1kT f ri 	i 	 - As to caractnr, conduct ar.d intrgrfty, Is ho rccommened to • Cha1caan, imaudary, tagirah kc lihaze to Civil emplorera  ko ya nahin 	 . 	.. ••• 	 -. 

SUOMI 	2.?_t1i 	
• 	//'\\ 

Cbhaoni 	

.. 

Commandant 	
• 

Bajtalic, Asp Ris 

- 	 f-sam fs 
- 	

- 	- 

• 	 . 	
.. 

/ 

\)- 



TTfi 	 f 
NAM KATA HUA ADMION AUR. PENSION.EON KB L 1 E SALAH 

() 	r f 	tu qffI 
(a) Agr turn phir bharti hona Chahte ho 
() 3l1T 	i 	 1T 	- Errr fzrr 	 TT 
tb) Agar uirn darkhast-hhejna chahte ho. Darkhast sidha. Goveri,rnent ko 

nahin bhejna chahie 
(fr) 	TrT fk 	rru-q 	t I 
c) Agar turnne apaa Disebarge-Certificaic kbua dia ho. 
() TR gR 3Tc[TT 	TTTUT—q ñt fzt Ut I TT PT 	TTT 

r 97kq fT z 	iqr -tr I - 	fQRi Thi 	EI1 TT 
TTTT 	I 

(d' Agar tumne apna Medals kho die ho. Tsk bare uer tumhara pura haya 
dena chabie kih kaisa kho gaya tha Medals sin payment men. bad Ii dia 
jala hai. 

10 



/ 
() 	T[ 	f 	f -tifr r  - 

	

a) Agar iu Clvlia. emp1oyme 	ko lie sifih oha 	h to 
qTff 1qr  Apnc pur 	 I nc battalion k commad1 ke 

p s1dbadb9t do. 
() 	

(T) 	

/ 2. (a) A&ar turn C1J1anernp1oymet (kam) mangte ho. 

() 	pr 	r
t I Agar tumko koj 'fladad ya salah ki ZaI'Ura! ho. 

(fr) 	
I 

Agar tuxnkok.1 inadad ki zarurat ho. 
() WTR 
(cl) Agnru0rnal-yakh9b ki 

zaruratho, jabkjh turn katn men Nakam,b ho 
11 



t. 

(ci)TTT 	
jq 	q 	qr 'r 	

rift r 	frt 	tT 
- (e) Age, tuinka rupya ki in&dad Kij Relief Fund se z;min ya batu khridn • chahte ho. Tuko kba( yrat ki haq naliiti hai ear mdai thf kha tklifon men dete ham 

fr 	t 	4TT t I Nazdjk ke Djtrjct Soldier Boaid men darkhast do. 

	

. () 3MT gRq aTq ;TT 	 fqr 
(aS Agr ium apna Pension kagaz khua dk ho. () 	3cfl 	ir 	rir 	fu 1t 

	

fqrf 	 i 

	

• Trca8ury Officer ko darkhast do. 	 - 

	

TT 	nr 	rf % f 	 qft 	rt r• TT Et I
%~3

M TFf hft I Agar turn ya unbara b&bachon ke lIe dawaj yDoctoi k zarurat ho to nazdik 
ke Civil HospiaI men darkhast do llaj muft hogi. 

12 
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/< 7---
BIDHAWA KO SALAH  

I (3) 13TTTK 94 tqcrRT 	 ffT*;TTO i 1. (i) 	Agar turn apn* larka bbarti karna chahti ho.  
BTTR TT 	TfT - 	 rr 

b) Agar turn ga  ibi helat men ho, Bat alion ki Khairat 'Fuude sirt kacbh 
mamuli haqq de sakta hal aur sirf khas garibi ha)at men . 	:. 

	

V .-', 	
•---.-. ..:.....- 3& 	4T1t TaTI3Z1T 	EI 	TTr 	I - 	Apne rcaradke puirani BitaIio n  ke Commandant kodar.kbasi do. 

I (3T) P1 	qit 
2, . a) Agar - tumko koi aalah kizrnrat ho. 

() TRqt 	 f 	flafl 
(b) Agar tumkoane larko ko education ke lie madad ki zarurat h. 

() 31Tfl 	 it 	t (C) Agar turnko khas Relief.fund so rupyaki madad ki zaruratho. 

13 



gRqUW T 	 UTU 
BT 	 tT1T 

Turn pension ka haqdar nabin/bal aur chhota baq (grants) thai zararl hilat men 
koLadinikodiajatahal. 

fr 
Nazdik ke Distilot Soldier Bo&rd to dafter men darkbavt do. 

TT tTfT I ZT T iij 	TM ZN MTM frtr 
qirrj 	TfkntkTTTI 

3. Jab tumb*ra nisrad marts hai. ?enaion ka kegaz achhi tarah rakho aur 
Treasury men jima bald pension ka rupya hat kanuni warish to dogs. 

Pilatcd At; Mum Rifles Printing Press, Shlllong-793 011. 
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' SRI KULENDRA BHATTA, M.A.,LL.B. 

M4VOCATE 
A'UHATI HIGH COURT• 

Guwahati- 781001 

Residence-Cu rn-Chain ber 
Nooninali, Relinery-Gopalnagar Road 
Madhahpur, Sector - Ii 
Near Madhabpur L.P. School, (Thy.- 20 
Ph.2654110/ 94351-03736 (M) 

To 

LEGAL NOTICE 

The Commandant 

35, Assam Rifles, 

C/o 99 APO 

i)ated: 16.06.290,5 

• 	 INDIA POST 
• 6UMHTiSPO (781001) 
RLAD 2064: 

ToCOMMANUiNT! 
• 	99 1POP1N: 

W020rass 	•. 
PS.0t25.00,20/06I2005,l32342 

SUB : 	Legal notice for reinstatement of the dischrgd 

employee Sri Atul Borah, Army No. 134833-L. 

Sir, 

Having obtained all necessary instruction and 

authority from my client Sri Atul Borah,. S/o Mr. Sonaram 

Borah resident of Silsako (Majpathar) Tehsil - Nazira, Dist. 

Sibsagr, Assam, I, on behalf of my said client cause to 

serve you this legal notice (which may be treated as 

representation of Sri Atul Borah) asking your authorities to 

consider for reinstatement of the Rifleman bearing Army No. 

134833-L who has also been discharged vide certificate of 

discharge No. EX-F/3500773 L and state as follows :- 

1. 	That, my client bearing Army No. 134833-L has been 

serving in your office since 08.09.1997, who was discharged 

on 01.06.05 vide discharge certificate No. EX-F/3500773 L on 

medical grounds. At the time of discharge it has been 

communicated to my client that he will not be entitled for 

any pension inspite of his 7 years 8 months 23 days 

continuous service under your authority. 

That before the date of discharge my client has not 

been given due opportunity of hearing and no prior notice of 

discharge was served upon my client. My client it an 

obedient armyman under your authority and he had signed on 

the discharge certificate as per command of your authorities 

allthough my client is not ready to get discharge as per 

whimps of the authority concerne. 

Cont .... P/2. 



-30- 

-2- 

That my client rendered service as fireman/cook unde 

your command and discharge certificate itself speaks that 

his character is very good at the time of discharge. It is 

further mentioned in the discharge certificate that my 

client is a fit person for recruitment as security. That my 

client also got award of Samananya Seva Medal. 

That my client had got generalised seizure in 2002 

and he was medicalised for the period of 7.7.02 to 11.07.02. 

Thereafter, my client is almost cured and in the last 3 

years he had got only one seizure attack (Minor) in March 

2004. The report of the medical authorities also shows his' 

recovery from the said disease and the family history of my 

client doesnot reflect any syndrom of epileptic disease. The 

medical authorities also have opined that my client may be 

engaged in service to do works other than handling fire 

arm/fire/moving mechinnery. As such your authorities could 

have kept my client in service by engaging him in such works 

to which he is fit instead of discharging him without any 

reasonable ground. 

That Sir, my client is the only service holder in 

his family having ailing parents, wife and minor children. 

The whole family is dependent upon the salary of my client. 

So the discharge of my client from his service has caused 

sorrow and misery to the whole family of my. client. Your 

authorities may be kind enough and compassionate towards my 

client and reinstate him in his service wherever he deems 

fit as per your wit and wisdom. 

That your authority has taken the drastic step of 

discharge of my client without giving him due opportunity of 

hearing and without showing any sympathy to the fellowman 

who suffered from generalised seizure only twice in his 

service life. Minor ailment of a person twice in more than 7 

years is not a good and sufficient ground for discharge. As 

such, it is a fit case to be considered and reinstate my 

client is any post under your authority. 

Contd ... P/3. 



-3- 

That, my client if not reinstated in his service, is 

entitled to the benefit of pension •apart from other service 

benefits. Your authorities might have erred in informing my 

client that he will not be entitled to any pension. In this 

context I would like to request you to let us know under 

what rules and regulations my client is debarred from his 

benefit of pension as Ex-serviceman (provided he is not 

reinstated). 

That if your authorities failed to consider this 

representatiOn for reinstatement of my client and/or give 

all pensionary benefits to my client and inform the same in 

reply to this notice within a period of 15 days from date of 

receipt, then I have the instruction ito proceed for 

appropriate suits and proceeding before the court of law. 

Your authorities may take this notice as urgent one 

and reply as early as possible. 

Thanking you, 

fr 

c kuLEw 
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ii r 6 
h e Lomm and an t 	 - 9 •06 
.b 	(-t s airi 	Ri f 1 e s 

p/u 99 AP D 

Bubo Appeal 	aQanst 	the order cJted 	j, //)Ø 
discharging 	from service. 

i r 

With clue d e f er p nLe  and profound submission 	J 	beg to Jay  

the fri I owing 	'few lines for your 	kind 	considerat ion and 

rrc:elE' ary act IC)F'( thereof.  

I have been servinri as fireman/cook in your rf'Ncr 

we.f 8/69/1997 to the satisfaction of all concern. 
V 

That, I have got grieraiised seizure in the Year 2002 

and ± have be en medical. i. sed for a period of 7/07/002 to 

1 l,'ø//2iI12 ,Thereafter, I have been almost 'fully recovered and 

in the 1 ast three ye ars I h ave got on I y one se I zure 

attack (Minor) in March,204.The medical authorities also 

declared my full; recovery from the said disease .On the other 

hand, 	the 'fini ly history of mine will not re'f] ect a sing Ic 

syndrom'çf epileptic di 'ase,E1s,.it to myiitter sur'prie,'( 	was 

di cI' c eq ed 	'1 r'om 	my 	se r'v ice on 	i /6J 2005 	V (Jr 	cf I 5(_fV( 

rn t ific.iLe no.EX—F/350073 L on medical c ,1rr1u1ls 

lhat ,beiore cliscrliar'c rtc gfl'fT'c)rn service I have not been 

V 	Vz_) c,,t vei'i due opportunity of hearing and no prior notice of 

di scharcje was served upon me 	' 



lhat:, t;he 	19e(:ia(:ai (tAtho1'.Lt1'5 have also opined 	t:ht,: 

may be vngagpd in service to do iicuks other'l;liri 	Iurd Ii 

1i r'e at' m/t Ire/moving machInery. I therefore r'eque%t your kind 

\tlL)U1- 	to erIcçje fTIe in such works where 1 can (1.1 s:hrc.r 	my 

dttties 	IL;ith 	ck.e 	d:ii igence .ins(,eacl of 	oter:iriq 	me 	from 

S C r V ic: e 

That siT- 	I 	am the only service holder 	:1 ri 	ny 	fami :i 

havenq al linq parenti,IAJ1ie and minor chiidr'enThe whole 

1- au'ii ly is dependent upon me My renioVal irnm rervice has 

hrouç)it untold g :i ;eries to my 1anUy. 

I hr - pr and ti' i.ist that yOI.Jr lmiiriur woo _Ic::l lie l::iu cl 	enough 

and compassionate towards me and re :i n t ate 	in service  

wIierevcr -  yc,c.ir hnnmnir clemnir f:i t viu' Fir'oprr.  

iIi:ciI: J 	ii) 	\';;)I 

Fit. P i'( .1 	ycI.I i - '--; 

PUS ' t.. I E.oi -  ' ah 
r/c: Hv.SnnRrvm 1--m:ii':I"m 

	

R/OT 	isako (ma ip  ath ar) 
]cr'hsii--l\la:: Ire 
I):i'3t Sibcra 1ar ,Assam 


